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(ix)  Need for taking firm deci-

sion RECORDING  SHIFTING OF  HEAD-
QUARTERS of Hindustan Fertiliser 

Cori*oration to Calcutta.

SHRI KRISHNA CHANDRA  HAL- 

DAR fDurgapur): All the units  of 
Hindustan  Fertiliser  Corporation, 
namely, Durgapur Fertiliser  Plant, 

Haldia Fertiliser Plant, Barauni, Nam. 
rup Plants and marketing offices cf the

Hindustan Fertiliser Corporation  are 
located in and around Calcutta. The 
Export Committee has recommended 
the shifting of headquarters of Hin-
dustan Fertiliser  Corporation from 
Delhi to Calcutta. The West  Bengal 
Government also  allotted sufficient 

land in Salt Lake for construction of 
office building and quarters for  the 
employees and officers. Pending cons-
truction of the same, the Government 
of West Bengal arranged office pre-
mises in the area where there was no 
loadshedding of power. But some in-
terested quarters who are not willing 
to shift the headquarters from Delhi.

are trying to make the  Hindustan 
Fertiliser Corporation to incur huge 
amount of expenses and losses.

So, 1 would request the hon. Minis-
ter of Chemicals and Fertilisers  to 
take a decision in this regard to shift 
the headquarters of the said Corpora-
tion from Delhi to  Calcutta and to 
make a statement in the House in this 
regard.
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MR. CHAIRMAN:  This  has been
approved by the hon. Speaker. Did 
you submit any statement under Rule 
377?

SHRI JAGPAL SINGH: Ye9 I had 
submitted earlier in the morning at 
ten O’clock.

MR. CHAIRMAN: Under the rules 
what has been approved by the hon. 
Speaker, you will read that. Kindly 
read that.
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SHFJ RASHEED MASOOD (Saha- 
ranpur): This should have been given 
at least one hour earlier.
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It will be a matter to be sent to 

the Privilege Committee.
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MR. CHAIRMAN: So far as your 
statement is  concerned,  under the 
rules it was beyond the context. It 
contained  more  than  250 words. 
There is a power to edit it. It has 
been edited and has been approved 
by the hon. Speaker. It has  been 
given to you to read out. I will re-
quest you to read out.
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MR. CHAIRMAN: I wUl see that in 
future such things should not aappen. 
You have made  your point. That is 
there. Kindly read out because what 
you want to say let it be on record at 
least

(x)  Tr e a t m e n t m e t e d o u t t o  Sh r i 
Ja g pa l  Sin g h b y p o l ic b in  Pa t n a.
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MR.  CHAIRMAN:  Mr.  Jagpal
Singh, may I request you to  kindly 
read the approved draft. I will request 

you.

SIIRI JAGPAL SINGH: I am  not 
going to read out the approved draft.

MR. CHAIRMAN: That will not be 
according to the rules.
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MR.  CHAIRMAN:  Mr.  Shastri
there i9 no question of hiding things. 
So far here in the Chair, we have to 
follow certain procedures under the 
rules. Now the statement  was long 
enough. It is not  permitted  by the 
rules. Therefore, it has been brought 
down to below 250 words.

SHRI INDRAJIT GUPTA  (Basir- 
hat): It should have been returned to 
the Member and he should have been 
told to reduce it. It has been altered 
as it  exceeded a  certain length. It 
should  have been  returned to the 
Member and he should have been tc Id 
to reduce it to the required  lar̂th. 
Why was that not done?
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MR. CHAIRMAN:  I am told that
that was done. The hon. Member was 
requested to condense it. Probably it 
has been done. What he is complain-
ing about is that he was given it with-
in less than an hour’s time. That is a 
different matter. But the question is 
that he was requested that he should 
condense it. It has been  condensed. 
May I suggest that you read it? The 
hon. Speaker will look into it and I 
am sure he will liberally look into it.

He will decide as to what is to be 
done. We have to follow the procedu-
re.


